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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART -1

(Brief record of proceedings)

Thursday, 11* April, 2002/ Chaitra 21, 1924 (Saka)

Question Hour:

Starred Questions 194, 196-201 were asked and replied.

Replies to Starred Questions 195, 202-210 and Unstarred Questions 97-99
were laid on the Table.

Papers laid on the Table:

The Minister of Transport laid copies of the Annual Report of Delhi
Transport Corporation along with Delay and Rev1cw Statement for the year
2000-2001.

Statement by the Minister of Transport and Power: -
The Minister of Transport and Power made a statement regarding the bids
received for privatization of the Dethi Vidyut Board.

Special Mention (Rule 287):
The following Members raised matters under Rule 287:

1. Shri Jai Bhagwan Aggarwal (Minister of Industries mtervened}
(Hon’ble Deputy Speaker in Chair)
Shri Mohan Singh Bisht -
Shri Nand Kishore Garg . .
Dr. Jagdish Mukhi (Minister of Development intervened)
Shri Amrish Singh Gautam '
Shri Jagdish Anand
Shri- Veer Singh
. Shri Roop Chand (Minister of Health intervened)
(Hon’ble Speaker in Chair)

%N oL AW

Motion Under Rule 107:
Smt. Anjali Rai moved the following Motion:
“This House recommends that immediate steps be taken through awareness
and health care programmes to bring nearly ten thousand people belonging to
the Kinnar Commynity engaged in prostitution, in the mainstream of society
and to save them from serious threat of AIDS which is assummg serious
proportion.”
The following Member participated in the Debate:

1. Smt. Kiran Chaudhry

2. Dr. Harshvardhan

3. Dr. (Smt) Kiran Walia
The Minister of Health replied.
The Motion was put to vote and adopted.

The House adjourned for tea break.
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4.33 House reassembled

PM ,

6- 4.33 Budget 2002-2003:

PM  Discussion on the Statement of Estimated Receipts and Expenditure of the
National Capital Territory of Delhi for the year 2002-2003 initiated on 9
April, 2002 continued. The following Members part101pated

1. Shri Mohan Singh Bisht :
2. Shri Radhey Shyam Khanna
3. Ch. Shishpal _
4. Shri Avinash Sahney
5. Shri Charan Singh Kandera
6. Shri Veer Singh
The Minister of Finance replied.
F 5.55 Voting on the Demand for Grants:

PM Demand for Grants for the year 2002-2003 were con51dered Demand-wise
and passed.

B. 6.02 Appropnatmn (No:2) Bill, 2002:

PM The Minister of Finance, with the leave of the House, introduced the
Appropriation (No.2) Bill, 2002 (Bill No.5 of 2002) to authorize payment
and appropriation of certain further sums from and out of the Consolidated
Fund of National Capital Temtory of Delhi for the services in respect of
Financial year 2002-2003.

The Minister of Finance moved that the Appropriation (No.2) Bill, 2002 be
considered and passed.
The Bill was considered clause-wise and passed.
6.04 The House was adjourned up to 2.00 PM of n" April, 2002.
PM . B
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